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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: B';133 of 2025/RG/LP Dated: ?/ -/Z –2Sf

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Abha Khullar
D/O Sham S Khullar
R/O H.No.09, Near Ram Temple Gurha Bakshi Nagar, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1320-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed Hussain)
Registrar inistration

Q\\ R b:1 b /RG/LP D,t,d: ,Bl - / haS-
forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Abba Khullar, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe ?(

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 333 q of 2025/RG/LP Dated: BF - IL - bt b-

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. ARab Iqbal
S/O Iqbal Ahmed
R/O Seri, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1321-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar Administration

Q\\a\-qq RG/LP D,t,d, 3/-/2– „.Z:5 d /
forwarded to the: -

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AHab Iqbal, Advocate

. .. ... for information and necessary action .

No:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k +: R

PROVISIONAL
ENROLLMENT

NOTIFICATION

sq % s' of 2025/RG/LP Dated b/- It- 2DL)

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Avinash Kumar
S/O Kali Dass

R/O Changi Kangrial, Dheri (Thichka), Tehsil Beripattan, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1322-2t125 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel jtaba Hussain)
Registrar A(!ministration

No: & \\al- Ok /RG/LP Dated: 3/- /b- 2.If
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Avinash Kumar, Advocate

. ..... for information and necessary action.

4
5.

6.

7.
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Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

';(SeSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 ) G of 2025/RG/LP Dated: 3 \ - t>- 1-1 \:

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Avinash
S/O Ashok Kumar
nO Sajwal Indri P/O Jourian, Tehsil Pargwal, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1323-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

No: a\\CI)- qb
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Avinash, Advocate

. ..... for information and necessary action .

Registrar Adjninistration

/RG/LP D,t,d, 3/- 1 E– 2&bS' n/

4
5.

6.

7.

MM#
Registr: In nistra Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: SI 31 of 2025/RG/LP Dated: 3+ -1b– Za 1 S

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Deepak Kumar
S/O Romesh LaI
R/O Shazadpur Kaneya, P/O Karloop, Tehsil Marh, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1324-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

p\>r
jtaba Hdssain)(Syed

Registrar Administration

CS \\$,S_Q\-xyRG/LP
forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Deepak Kumar, Advocate

. ..... for information and necessary action.

Dated: 3l- JI- ?''’ s
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7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ==’q 38 of 2025/RG/LP Dated Br -/b - 2'’b>

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Divianshi Feria
D/O Ashok Feria
nO House No. 20, Ward No.9, Main Bazar, Feria Galli Arya Samaj Galli
Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1325-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
\~f

(Syel .ujta ussain
Regjstrar Administration

N, r&\)b3-\b /RG/LP D,t,d, 3/-1} -„,,b
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Divianshi Feria, Advocate

. . . .. .for information and necessary action.

4
5.

6.

7.

M
Regis1 ,dmiiribtr;tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :jOIQ>q of 2025/RG/LP Dated: Bf - I>- 25-

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Diya Majotra
D/O Subash

R/O H.No.26, Ward No.11, Tehsil R.S Pura, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1326-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

d :f1 )(Sye
Registrar Administration

[No: &\ }\\_\ o /RG/LP Dated, 3 f -r 2 - IS-

forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Diya Majotra, Advocate

. .. ... for information and necessary action.

Copy
1

2
3.

4
5.

6.

7.

N\IV
"““F"""'"';'"''"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

leSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

Bq tl 6 of 2025/RG/LP Dated 31 _ \t- loIS

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Ghulam Murtaza
S/O Mohd Shafi
R/O Ward No. 5, Kalai, Tehsil Haveli, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1327-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administration

N,; a\Lq_ >k /RG/LP D,t,d, J/ –'„– *,,s- (’[
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ghulam Murtaza, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

W
Regis&a\dmiiis}rat\iol
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScI! Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 33 q I of 2025/RG/LP Dated

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Hamza Bukhari
S/O Nazar Mohi Ud Din
R/O Pamrote W.No.1, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1328-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
bA

(Syl jtaba H\uss\ain)
Registrar inistration

No: Q \ELi- lb RG/LP D,t,d, 31 - 12– ,',s -

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hamza Bukhari, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Regisl;mdm'at]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

]eRIc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 by of 2025/RG/LP Dated: 31- IL- :L' 2S

P/

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Izhaar Hussain
S/O Nisar Hussain

R/O Nadian Rakiban, Tehsil Darhal, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1329-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

#(Syel
Registrar Adlninistration

&\ lbS Jq>/RC/LP D,t,d, St - 17- ,.TS' A
forwarded to the:

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Izhaar Hussain , Advocate

. .. ... for information and necessary action.

No:

1

2
3.

4
5.

6.

7

mk'Regis t“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc SeR

PROVISIONAL
ENROLLMENT

NOTIFICATION

39 tl 3 of 2025/RG/LP Dated

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Iqra Lateef
D/O Mohammad Lateef
R/O Gorsi Mohallah, Burihalan Haripora, Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1330-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

fH:q
(Syel iaba ussal

Registrar Administration

No; bLW 2025/RG/tP D,t,d, 3/ - IF

Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Iqra Lateef, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

Regisvtrmdm

[
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScIeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: gq~,-, of 2025/RG/LP Dated: 37 - /2- lo-S–

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Jasvinder Singh
S/O Uttam Singh
R/O H.No. 329, Below Gumat, Behind Rani Temple Vinaik Bazar, Tehsil &
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1331-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

N,; c3\){ \:)\,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jasvinder Singh, Advocate

. .. ... for information and necessary action.

Registrar Administration
/RG/LP Dated: 3\ - \t - D\S ’ (A

4
5.

6.

7.

aminRegis fri
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 qf of 2025/RG/LP Dated: 31 -\t– 2DZ\–

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Kaneez Fatima Chowdhary
D/O Mohd Sadiq Chowdhary
R/O Katarmal, Block Panjgrain, Tehsil Manjakote, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1332-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye' 6mbalfu Fsa\Ii

No: '9\in\-nQ
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kaneez Fatima Chowdhary, Advocate

. .. ... for information and necessary action.

Registrar Administration

/RG/LP D,t,d, 3/ -IL– 16 IS- rd

4
5.

6.

7.

„_\A1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 3 qQ 6 of 2025/RG/LP Dated: 3/ - +L-2':’lS

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Khursheed Ahmed Naik
S/O Mohd Sadiq Naik
R/O Sarachi, Tehsil Khari, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1333-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

rd
(Syel ntab; sain)
Registrar Administration

No: Q\Ll'\-&b /RG/LP Dated: 31 -)i– IbIs–
forwarded to the: -

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Khursheed Ahmed Naik, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Hi of 2025/RG/LP Dated: 3 ( ~ IL- IoU

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Lokesh Kumar
S/O Beer Singh
R/O Malhota, Tehsil Bhella, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1334-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye
Registrar Administration

N,.-QMVb,f 2025/RG/LP D,t,d, 31-1:E- 2,TS– (h
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President. District Court Bar Association. Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Lokesh Kumar, Advocate

. .. ... for information and necessary action.

4

5.

6.

7.

Registmmiliii



16

HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

„, 3':t'„a of 2025/RG/LP Dated: '>1 - JI- }'lb

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Maneer Ahmed
S/O Abdul Rashid
nO Sildhar Budhan, Tehsil Mahore, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1335-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed1 taba liugsa iIi
Registrar linistration

pnn

) or\No: N \ US-h of 2025/RG/LP Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Maneer Ahmed, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

3
Regist}; .dministr
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 Qq of 2025/RG/LP Dated: 3 l-jE- Z„IS

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Monika Rani
D/O Rakesh Kumar Verma
R/O Near Shakti Mandir Bani, Tehsil Bani, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1336-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye1 maba
Registrar in

No:8\bb),_\R,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association. Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Monika Rani, Advocate

. ..... for information and necessary action.

/RG/LP D,t,d, :31-IL– Lu*S

4
5.

6.

7.

R,gi,M min
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Hi(,H (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

SeqeR

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: BR 5'a of 2025/RG/LP Dated: 3\- \1 -itbIg

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Mir Mohsin Abbas
S/O Nasir Ali Mir
nO Mir Mohalla Balhama, Tehsil Pantha-Chowk, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1337-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed1 jtaba liu£;;lin3
Registrar ,:\dministration

No: MINe_/RG/tp I '

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Nlohsin Abbas, Advocate

. . . ...for information and necessary action.

Copy
1

2

3

4
5.

6.

7.

Regis'trgKdm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScIe gf

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 39 s- [ ,f 2025/RG/LP Dated: 3 (- \ b->oH

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Nikhil Sharma
S/O Naresh Chander Sharma
IUO W.No.08 near Shiv Mandir Hiranagar, Tehsil Hiranagar, District
Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1338-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

'bw
(Syed-N4iijtaba Hussain)
Registrar Administration

_ /RG/LP Dated: 37 ~ \I- Lav (bNo:Q\3\$_ 1LL

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association. Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nikhil Sharma, Advocate

. .. ... for information and necessary action.

4

5.

6.

7.

3\ig-(\
Regi: nistration
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RSc ViI

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bl S-2 of 2025/RG/LP Dated: BI –r L - 2.>-,
r’

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Preeti Sharma
D/O Rakesh Kumar
R/O Pandrar, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1339-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye! F$itaba lssai';1)
Registrar inistration

loIS-N„ Q\\lq_ \h
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Preeti Sharma, Advocate

. .. ... for information and necessary action.

/RG/LP Dated,

4
5.

6.

7.

str;inmini it



21

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: SS S& of 2025/RG/LP Dated: 31 - 1 :* -2'IS

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Raj kenwal Singh
S/O Yashpal Singh
nO Main Bazar Ward No.5, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1340-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar 4dministration

3\–\,-*'33'- tA ,a\Rag-Hr
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association , Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Raj kenwal Singh, Advocate

. .. ... for information and necessary action.

/RG/LP Dated,

4

5.

6.

7.

P{Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SetS(

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bl Sig of 2025/RG/LP Dated: 3( –\t –2'b',-

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Reyaz Ahmed
S/O Shoket Ali
R/O Karmara, Tehsil Haveli, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1341-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar Administration

N': Lb'ML/RG/LP [
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Reyaz Ahmed, Advocate

. ..... for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

]eIc le

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 31 $-; ,f2025/RG/LP Dated: 3 ( –lb-2"LS

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Ritish Gupta
S/O Rakesh Gupta
nO H.No.332, W.No.4, Near SBI Bank Chatha Satwari, Tehsil Jammu South,
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1342-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

king(Syed
Registrar Administration

I!\SI! \ \ 1: 1 + S Q I FI? IC:111i / L P JE) a te d : 113 ( n I n1111!b H)vfl
forwarded to the: -
Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ritish Gupta, Advocate

. ..... for information and necessary action.

No:

4

5.

6.

7

a\
Regt n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

SeScSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 31 ff of 2025/RG/LP Dated:

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Sadaf Chowdhary
D/O Shokat Ali
IUO H.No.524, Talab Khatikan, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1343-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel bba HiIS Iain)
Registrar ministration

„' a \ BSI_ cc
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadaf Chowdhary, Advocate

. ..... for information and necessary action.

/RG/LP Dated:

4
5.

6.

7.

Regjs ’ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

';( qI edb

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 S': of 2025/RG/LP Dated: gI– IL–2'’IS

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Sahil Ahmed
S/O Shamus Din
R/O Dharamkote, Tehsil Billawar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1344-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order „%
Registrar Administration

O
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association. Kathua
CPC e-Courts, High COurt of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and

No: a\\Ki-aN /RG/LP D,t,d, 31- \\ 4'’,s-

also keeping record of the same.
Mr. Sahil Ahmed, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Regis
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

gcSeS(

OSO
ENROLLMENT

NOTIFICATION

N„ 33 s-a ,f2025/RGLLP Dated: 31'\1- Z'’IS -

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Shriya Sharma
D/O Ram Kailash Sharma
nO Himbra, P/o Gandala, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1345-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
Pg

iaba Hus iain)(Syed
Registrar Administration

N,.'Q\\RS–Q] /RG/LP D,t,d: 31-\2– 2'’”f (A
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shriya Sharma, Advocate

. .. ... for information and necessary action.

4

5.

6.

7.

V

:W'
'ministrationRegistra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ndb nIc RI

'ROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 S-9 of 2025/RG/LP Dated: 3 l- IL-26 L',

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Sneha Kundal
D/O Dev Raj
R/O W.No .01, Railway Road, Jakhani, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1346-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar Administration

/RG/LP Dated: Sr -1)-–loIS– (dNo: a\383-qb
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sneha Kundal, Advocate

. . . . . .for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 31 Go of 2025/RG/LP Dated: 3/ - lb- Z',LSr

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Sumit Dubey
S/O Ram Paul

R/O Nandak (Purmandal) P.O Purmandal, Tehsil Bari Brahmana, District
Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1347-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
Registrar Administration

No.&\a\n&of 2025/RG/LP Dated: 31 – IL- noT\ r rd

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sumit Dubey, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Regis
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Sq G( of 2025/RG/LP Dated :
f++

3 r- I~ –’''

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Shah Jahan Khan
S/O Shah Nawaz Khan

R/O Flat No.05, Block No.02, Packet No.02, Sector No.02, Channi Himmat,
Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1348-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

h(Syel
Registrar Administration

N,.'Q\3?q-qbc /RG/LP D,t,d, 3/–\L-2oA- (&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shah Jahan Khan, Advocate

. .. ... for information and necessary action.

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

de + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 cl of 2025/RG/LP Dated: 3/ -/b- }'LS

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Tehreen Choudhary
D/O Ghulam Hussain
nO Dhammi Behra, Tehsil Nagrota, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1349-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye1 iaba nIl\ss
Registrar Administration

No: a\h\bn-\N /RG/LP D,t,d, 31 - lb–
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tehreen Choudhary, Advocate

. .. ... for information and necessary action

4
5.

6.

7.

Regist r:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScIeSc

ENROLLMENT

NOTIFICATION

No: Sq 63 of 2025/RG/LP Dated: 31 - \2 -2''2S'

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Toiba Andleeb
D/O Mumtaz Ahmed
R/O Ward No.7, Samote, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1350-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administration

No: a\\\\S- Il– /RG/LP D,t,d, 31-li- 26\v &
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Toiba Andleeb, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

@
Regjstr ar nis
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 38 C;q of 2025/RG/LP Dated: Bt - tb– }otS

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Usman Salaria
S/O Mohd Iqbal
WO H.No.68, Muslim Mohalla, Tehsil & District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1351-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed1 ma a His;
Registrar linistration

/

I- 261\No: a\bbB-31S

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Usman Salaria, Advocate

. .. ... for information and necessary action.

/RG/LP Dated: 3

4

5.

6.

7.

pg’
Registrmdmi;rislraiion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 ds- of 2025/RG/LP Dated: 31 – tI ->'’1',

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Uttam Chand
S/O Thoru Ram
R/O Village Gudwal, Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1352-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
>(

(Syed Fujtaba Husgaifr)
Registrar Administration

&
Hl==

lolNo: a\\+)\- le
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Uttam Chand, Advocate

. ..... for information and necessary action.

/RG/LP Dated,

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Uk dr R

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Sq 66 of 2025/RG/LP
de

Dated: BF - 1 x– 2.L

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Vanshika Balgotra
D/O Surinder Kumar
R/O H.No.13, Ward No .6, Tehsil Bari Brahmana, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1353-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syl ltaba'''H
Registrar Adprinistration

No;a\\\\q-\C
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanshika Balgotra, Advocate

. .. ... for information and necessary action.

/RG/LP D,t,d, 31 -1 S–PoTS

4
5.

6.

7.

„,;,&.W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 39 d? of 2025/RG/LP Dated: 31 – tY-lotS
f/

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Vanshika Sharma
D/O AnD Kumar Padha

R/O Ward No.17, Durga Nagar Near Fish Farms, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1354-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

JFtK
Idssain)(Syed ©taba

Registrar Administration

No: a\\A-\~\ „„„ „„'. 3T -I„-2'=s- (L
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanshika Sharma, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

3\M
Registra ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ?>i Le of 2025/RG/LP Dated: Bf -/1–2*,IS
f==

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Vikramaditya Singh
S/O Jagmohan Singh
R/O Village Sunail, Tehsil Akhnoor, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1355-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel itabaDh
Registrar Administration

a\t\Sg-\ ) /RG/LP D,t,d, 31-\t - loIS
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association , Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vikramaditya Singh, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Dti
Regisl 'a aminisi’ra+ioi
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$$ $cSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 fe of 2025/RG/LP Dated: 3( - It– 2*'1\
F

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Zeeshan Arshad
S/O Arshad Mahmood
R/O Salwah, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1356-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Qq
)(Syed Wjtabf 'ussaln

Registrar Administration

&\t\K\-i\ /RG/LP D,t,d, 31 -\>-hAs- tNo:

Copy forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zeeshan Arshad, Advocate

. ..... for information and necessary action.

1

2
3

4
5.

6.

7
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HIGH COURT OF JAMMU & tQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSeSe

Hi
PROVISIONAL

ENROLLMENT

NOTIFICATION

N„ Bq IO ,f2025/RG/LP Dated: 9) – Il- IbIS

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Amjid Ashraf Malla
S/o Mohammad Ashraf Malla
R/o Hadi Mohalla Shilvat Tehsil Sumbal, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1357-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

( S y e d\[]]hg j t a b a B uEa:11i)

Registrar AT"-"12-– 2b2N„ <S\\\n\-IQ /RG/LP D,t,d, 3 [

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amjid Ashraf Malla, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

Registr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+eSc Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 397/ of 2025/RG/LP Dated: :if - IL - 2o>S'

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Abrar Lateef Salroo
S/o Lateef Ahmad Salroo
R/o Shafeeq Medical Store, Sub District Hospital, Tehsil Bijbehara,
District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1358-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
@\\N\\Be

(Syed Baba Huss'airi)
Registrar Al lnistration

r+/L – lolN,: CS\\XtqpQk /RG/LP Dat,d, 31

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association , Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abrar Lateef Salroo, Advocate

. .. ... for information and necessary action .

4
5.

6.

7.

Regist FaI min
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScIe +k

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 31 71 of 2025/RG/LP Dated: 3/- IL- be’ZS

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Aiesha Rafiq
D/o Mohd Rafiq Mir
R/o Irm Lane Budshah Nagar Natipora, Tehsil Channapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1359-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
LJ#hR'(Syed

Registrar Administr ation

©CS \N,C\)-q\\ /RG/LP D,t,d, 3/ -IL-Ion -
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aiesha Rafiq, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

\

Registr£ dmini;tr it

©
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ A Dated: ,81 n Il - IoU
++B

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Bazifa Gull
D/o Gh IVlohd Wani
R/o Larkipora, Tehsil Awantipora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1360-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

lg.\
(Syed nj-taba Hussaih)
Registrar Administrationtr='

3 / - IL- 2'>INo: tS\\Xa\S-ShE- /RG/LP Dated:

Copy forwarded to the:
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association. Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bazifa Gull, Advocate

. .. ... for information and necessary action.

4

5.

6.

7.

\

Regis1 dminfgti
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R+ '}(

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 3873-4 of 2025/RG/LP Dated: 3/ -JI- 2oLS7

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Dilafroza
D/o Akhtar Hussain
IUo Rawalpora Alamdar Colony Lane-H, Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1361-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

taba Husbai\lj
Registrar Administration

N,; 8 tqqi;-FaI-4 /RG/LP D,t,d, 3/ -/E -loTSx a/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Dilafroza, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leScIt

I
ENROLLMENT

NOT IF I CATION

N„ B'3 Iq ,1 20251RGILP Dated: 31 -/b- 2'IS/

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Danish Sofi
S/o Abdul Ahad Sofi
R/o Chatapora Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1362-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
m

(Syed W®aba ildss'ain)

„' a rSD.)– to
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish son, Advocate

. .. ... for information and necessary action .

Registrar A#ninistration

/RG/LP D,t,d: 3/ -11- 2.1)- (d

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ Sq }S ,f2025/RG/LP Dated: 31 -lb–loIS a

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Faizan Fayaz Wagay
S/o Fayaz Ahmad Wagay
R/o K. P. Chowk, Khanabal, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1363-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

nUtS„,(Sye' 'uita
Registrar Administration

LSJi_&_ R„„ @@_31In=_ILK@
forwarded to the: -

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faizan Fayaz Wagay, Advocate

. .. ... for information and necessary action.

No;

Copy
1

2
3.

4
5.

6.

7.

Regis
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HIGH COURT OF JAMMU & IG\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RIck

PROVISIONAL
ENROLLMENT

NOTIFICATION

all of 2025/RG/LP Dated: 3/- /1 - l&b +B'

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Faisal Mushtaq
S/o Mushtaq Ahmad Shah
R/o Khawajabagh, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1364-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .„Btaba li'uJs
Registrar Administration

/RG/LP D,t,d, 31 - IL –l.Lf RNo: LK fjag
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faisal Mushtaq, Advocate

. .. ... for information and necessary action.

4

5.

6.

7

Regis=Admi SisI
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$$ $eSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 3911 of 2025/RG/LP Dated: 3/ -IL- L.aS/

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Faika Quyoom
D/o Ab Quyoom Wani
R/o New Colony Khrew, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1365-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar A(Lministration

[
forwarded to the: -

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Faika Quyoom, Advocate

. ..... for information and necessary action.

8\ SIn - BI /RG/LP Dated: 3 / -IL H20tS/No:

Copy
1

2
3.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

aSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 3 S )8 of 2025/RG/LP Dated: gr - IL- r6LS/

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Faheem Gulzar Wani
S/o Gulzar Ahmad Wani
R/o Bongam, Hirpora, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1366-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel ba Huss
Registrar Administration

/1 -2ob'No: Q\sbS-\AL /RG/LP Dated:

forwarded to the: -
Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faheem Gulzar Wani, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

{
Registra:r A-dministr
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HIGH COtRT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 }$ of 2025/RG/LP Dated: 31 -Jz-2ols–

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Humaira Nabi
D/o Gh Nabi Sheikh

R/o Budran Madina Bagh Tehsil Magam, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1367-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administration

@
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Humaira Nabi, Advocate

. .. ... for information and necessary action.

N,; &\S-\B-gB /RG/LP D,t,d, 3/ -/L- }.LS-

4

5.

6.

7.

Regi ,dmir?ist\r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeS! Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 RD of 2025/RG/LP Dated: BI -I1 - 2',bsP

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Huma Iqbal
D/o Iqbal Ahmad Khan
R/o Halmatpora Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1368-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

L)
jtaba Hus'sain)(Sye&

Registrar Administration

@
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Huma Iqbal, Advocate

. .. ... for information and necessary action.

N, Ja\sk2-(%f 2025/RG/LP D,t,d, 31 - It- UbS–

4
5.

6.

7.

Registri ministr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRie

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 dl of 2025/RG/LP Dated: :3 t -)I -b,IS-

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Imran Quadir
S/o Gh Quadir Wani
R/o Check Panch Pora, Tehsil Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1369-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

#'(Syed

Nora\SIS-RI
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Imran Quadir, Advocate

. ..... for information and necessary action.

/RG/LP D,t,d, 31 – i I- i.:L)-- (d

4
5.

6.

7.

Registra mini;tr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

No of 2025/RG/LPSS 82 Dated B{ --IL– 1623
+++-

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Inayat Ullah Mir
S/o Bashir Ahmad Mir

R/o New Colony Wasoora Tehsil Shahoora Litter, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1370-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

No: Q\S'\Q-aC
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Inayat Ullah Mir, Advocate

. ..... for information and necessary action .

Registrar Administration

/RG/LP Dated: 2/ – JI-– bOltr (d_

4
5.

6.

7.

Registr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se gcSe

lo
ENROLLMENT

NOTIFICATION

N,: 39 Pb ,f2025/RG/LP Dated: 31 -lt–26bS

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Imran Fayaz Sherwani
S/o Fayaz Ahmad Sherwani
R/o Noor Mohalla Khawaja Bagh near Shalimar Petrol Pump, Tehsil &
District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1371-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar A(Lministration

N„ tS\S©k–q:3 /RG/LP D,t,d: 31 –b -Taf (d
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Imran Fayaz Sherwani, Advocate

. .. ... for information and necessary

4
5.

6.

7.
action

Registr minfsfF

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc see

PROVISIONAL
ENROLLMENT

NOTIFICATION

No, 39 OV ,f2025/RG/LP D,t,d, 3/-II-b,aS-

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Irfan Ahmad Magray
S/o Gh Mob(I Magray
R/o Hillow GuIld Murried, Imamsahib District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1372-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administration

„: 8\Bah-(b\ /RG/LP Dated: 3/ -/2- 2D-S' &
Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Ahmad Magray, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

„.,*,.d~,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+: +: Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

SCI eST ,f2025/RG/LP Dated % t - /L-2.1<–

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Ishrat Qayoom
D/o Abdul Qayoom Mangral
R/o Rawathpora Delina, District Baramualla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1373-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed
6,1>r

jtaba Hubsdin)

No, QLkb i- C>q

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ishrat Qayoom, Advocate

. .. ... for information and necessary action.

Registrar Ad]ninistration
/RG/LP D,t,d: 31 -lb 1.TSp (d

4

5.

6.

7.

Regis1

[



55

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

RSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Sci Gb of 2025/RG/LP Dated: 13\ -lb2DrSz

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Kushboo Jan
D/o Mohmmad Shafi Lone
R/o Sangram Devsar Chowgam Kulgam, Tehsil Qazigund, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1374-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order D
L/

(Syed Ama

~„ aBLb=ii
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette .

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kushboo Jan, Advocate

. .. ... for information and necessary actio

Registrar Administration

/RG/LP D,t,d, 31 -tI- bobS- ([

4

5.

6.

7.

fdr
Registt lstra Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

StIck

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: $$ 0 ) of 2025/RG/LP Dated: $1 -11 ' 261S

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Kounsera Afzal
D/o Mohd Afzal Dar
R/o Arampora Tehsil Singhpora, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1375-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order -1'

baba
R\$

)

,ssain(Syed
Registrar Administration

N, Ja\k\D-A ,r 2025/RG/LP D,t,d, 31 -lb- \6b br a
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kounsera Afzal, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

nyRegistra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc see

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ Sq ea ,f2025/RG/LP Dated: BI - JL- loK

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Mariya Hassan
D/o Ghulam Hassan Beigh
R/o Khawaja Gilgit Batpora, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1376-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
a\d&

jtaba Huss'airi)

No: cStG)-C- B 3

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mariya Hassan, Advocate

. .. ... for information and necessary action.

Registrar Adjninistration

/RG/LP D,t,d: 31 - Ji- 2 DISH M,

4

5.

6.

7.

Registra min
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 39 &'I of 2025/RG/LP Dated: 31-IL-l6LS d

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Manzoor Ahmad Shah
S/o Bashir Ahmad Shah

R/o Shah Mohalla Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1377-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
Registrar Adxninistration

26y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Manzoor Ahmad Shah, Advocate

No: QLKRq- b/RG/LP Dated: Bt - lb -

. ..... for information and necessary action .

4
5.

6.

7.

t II!!IIIIIrRegistra1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeqeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 39 qD of 2025/RG/LP Dated: 31 -lb - 2C’Hd

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Madiha Niyaz Hakak
D/o Niyaz Ahmad Hakak
R/o Gousia Mohalla Umer Colony A, LaI Bazar, Tehsil Khas, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1378-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

N,: Q\k\Al-qI
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Madiha Niyaz Hakak, Advocate

. .. ... for information and necessary action.

Registrar Adhninistration

/RG/LP Dated : 31 -Il- bY br fa

4
5.

6.

7.

;(Of
Registrar on

©
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

see WR

lPROVISIONAL
ENROLLMENT

NOTIFICATION

No: bc\'\\ of 2025/RG/LP Dated: \\- \\- :LoI,\

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Mir Abdul Waqas
S/o Mir Mohammad Sayaf
R/o Kachdoora Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1379-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

I\ TV
(Sye1 )FHi; aITI

Registrar inistration

2025/RG/LP Dated: \\- \ b'
e

bbS

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Abdul Waqas, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

„.,,;.„*a'
I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRge

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :3>qq I of 2025/RG/LP Dated: \\ - \ 2- bD>\

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Mohammed Zlaid Wani
S/o Tariq Jameel Wani
R/o Dragmulla Tehsil Dragmulla, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1380-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

M„alT(Syed
Registrar A(Lministration

©
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammed Zlaid Wani, Advocate

. ..... for information and necessary action.

1No:(gt GSa-GSg' /RG/LP Dated: \\– \\-IAnl

4

5.

6.

7.

Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+C+e ';(

T
PROVISIONAL

ENROLLMENT

NOTIFICATION

N„ BSS b- A ,f 2025/RG/LP Dated: \\ - \ t- laB

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Masuma Jan
D/o Mohammad Yaseen Khan
R/o Khan Mohalla Vizer Tehsil Wagoora, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1381-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

6:1
(Syed )'Hus ain
Registrar Al istration

'26 tSNo:QI(sR-KA,f 2025/RG/LP Dated,

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Masuma Jan, Advocate

. .. ... for information and necessary action.

4

5.

6.

7.

Y’Registra
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

Seqe '}(

PROVISIONAL
ENROLLMENT

NOTIFICATION

~.,3331 of 2025/RG/LP Dated: 2>\- \ 2- )_a 2.S

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Mohmad Aasif Khan
S/o Mohd Amin Khan
R/o Uttersoo Khanpora Tehsil Shangus, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1382-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed la Huss
Registrar Al istration

No: GIG AK-lb\
Copy forwarded to the:
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and

. .. ... for information and necessary action.

also keeping record of the same.
Mr. Mohmad Aasif Khan, Advocate

W_/RG/LP D,t,d, 3\- \ t-Ib Lg

't.

5.

6.

7.

fyr,\
Registrl nistfatlon
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HIGH COURT OF JAMMU & IG\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSe +K

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:\\\\\ of 2025/RG/LP Dated: \\-\L-2oz§

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Mir Asif Mushtaq
S/o Mushtaq Ahmad Mir
R/o Ward No 6 Bandipora, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1383-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

No: CS I CaN-a,J
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mir Asif Mushtaq, Advocate

. .. ... for information and necessary action.

Registrar AdQinistration

/RG/LP Dated : 3\-\T-lotf rd

4

5.

6.

7.

Registr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 3) RgS of 2025/RG/LP D,t,d, 3\- \}-taLl

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Mohd Yaseen Rather
S/o Mohammad Shan Rather
R/o Methen Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1384-2025 in the roll of Advocate maintained by this Registry,

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar AdJninistration

No.. '9\kQl-QI /RG/LP „„'.3\- \,-,,,g (
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Yaseen Rather, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

1=Registt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

yeTIf +i

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :>\\t of 2025/RG/LP Dated: 3\- \t-lOL{

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Mudasir Ahmad Lone
S/o Gh Ahmad Lone
R/o Lone Mohalla Near Govt. Boys Hr.Secondary School Khrew, Tehsil
Pampore District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1385-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed MHui;

No: a\ bRyn]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mudasir Ahmad Lone, Advocate

. ..... for information and necessary action.

Registrar z$4ministration

/RG/LP Dated: \\-\\-L6z< [d\

4
5.

6.

7.

f\ d>f
ministr'atioRegistra

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

See St

PROVISIONAL
ENROLLMENT

NOTIFICATION

'\>\\ + of 2025/RG/LP Dated 3\- \X- Z,Lg

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Mohammad Mustaqeem Hussain Thakur
S/o Showkat Hussain Thakur
R/o Shah-e-hamdan Mohalla Bemina Housing Colony, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1386-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

ussa
Regjstrar knistration

No:Q tOO-lbS /RG/LP D,t,d, \\-\t-I,if
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Mustaqeem Hussain Thakur, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

r\
Registl ministra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: q>q q& of 2025/RG/LP Dated: 3\_ \ 2-162_{

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Malik Uzma
D/o Ghulam Nabi Malik
R/o Aarabal Dooru, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1387-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed

No: a\qQ (- 13

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Malik Uzma, Advocate

. .. ... for information and necessary action.

Registrar Administration

_/RG/LP D,f,d;\\-\1-231( (&

4
5.

6.

7.

}an'r@
Registl mini

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

IeScIc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2)hRS of 2025/RG/LP Dated: \\- \i- }b 2-S

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Naseema Akhter
D/o Nazir Ahmad Dar
R/o Peth Mohalla Arampora, Tehsil Singpora, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1388-202 S in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Eatye'

“’"”"F-"“”"No: a \i\q-i\
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Naseema Akhter, Advocate

. .. ... for information and necessary action.

/RG/LP Dated:

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„,qbbb of 2025/RG/LP Dated: R\- \L- \lOtS

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Nusrat Shafi Wani
D/o Mohd Shafi Wani
R/o Latter Masjid Safa Kadal, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1389-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed
bC

la Hi;sbir:
Registrar Administration

a\nil-Il /RG/LP D,t,d: \\-\\-261 f (d
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nusrat Shafi Wani, Advocate

. .. ... for information and necessary action.

No:

Copy
1

2

3.

4
5.

6.

7.

Registr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

StSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ L\bq \ of 2025/RG/LP Dated: \\ - \\-- :bbb{

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Noor Ul Ann

D/o Farooq Ahmad Naik
R/o Dangam, Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1390-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed la Htlss
Registrar Administration

No: b

forwarded to the: -
Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Noor Ul Ann, Advocate

. ..... for information and necessary action.

CSt Gb 3- { b /RG/LP D,t,d, \- \\-2 ,if
Copy
1

2
3.

4
5.

6.

7

Registr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

icqeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

N,: Qb6L of 2025/RG/LP Dated :3 \:\ 2 - laI{

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Nadia Rashid

D/o Abdul Rashid Gojri
R/o Hafizbagh Ellahibagh Lane no. 3 Green Colony Tehsil Eidgah, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1391-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar Administration

alall-\Q /RG/L, „,.d,B\- \t- L,L\' (
forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nadia Rashid, Advocate

. ..... for information and necessary action.

No:

Copy
1

2
3.

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

„, t\bbB of 2025/RG/LP Dated: 3\- \ >pZqzf

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Nusrat Mushtaq
D/o Mushtaq Ahmad Hajam
R/o Charar-i-Sharief, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1392-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed ma 11

Registrar istration

No: atQ II- ILL /RG/LP D,t,d, 3\- \t- ZbL{

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nusrat Mushtaq, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

jcR Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

„, 4669 of 2025/RG/LP Dated: 3/- 1 1 - 2 bZS

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Parisa Yaqoob
D/o Mohammad Yaqoob Dar
R/o Budshah Nagar Natipora Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1393-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye' taba His
Registrar A(!ministration

3/- ILNo: (9 \Q>r-39
forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Parisa Yaqoob, Advocate

. ..... for information and necessary action.

/RG/LP Dated:

Copy
1

2

3.

4
5.

6.

7

Id*Jd
Registr! dminisird
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

StSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ha(IS of 2025/RG/LP Dated: 3/- 12'- 26 if

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Peerzada Ramees Majeed
S/o Peerzada Abdul Majeed
R/o Kralweth Tehsil Kunzer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1394-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar Administration
No: a\QtSNL /RG/LP D,t,d.- 3 /- rl-26zf

forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Peerzada Ramees Majeed, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

\

LS onInRegistr!



76

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

]eRIc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Qb6G of 2025/RG/LP Dated: 3 1- /2 -26L{

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Ovais Mushtaq
S/o Mushtaq Ahmad Khan
R/o Hergam Near Jamia Masjid Shareef, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1395-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

al\
(Syed }a Hussairi)
Regjstrar istration

N„ (9 tQ\A3-sa /RG/LP D,t,d,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ovais Mushtaq, Advocate

. .. ... for information and necessary action.

3/- 1 1- 2, ,f

4
5.

6.

7.

Glc
Regjstr: lstration
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HIGH COtRT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeStSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ Z/667 of 2025/RG/LP Dated: 3/- 1 )-26 2_<

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Rohool Nissar Banka
S/o Nissar Ahmad Banka
R/o MaIa Buchan Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1396-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order Hd aTvIV
(Syed uss\ain)ataba
Registrar inistration

No: CS\QI q-cS& /RG/LP D,t,d, :/-1 )- Id IF
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rohool Nissar Banka, Advocate

. . . ...for information and necessary action

4
5.

6.

7.

Registra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSe le

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ qa c\Q of 2025/RG/LP Dated: 3/ - 12 - 242.<

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Shugufta Khursheed
D/o Khursheed Ahmad Ganaie
R/o Sozeith Gorapora Tehsil Narbal, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1397-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
@@BI le

(Syed MW% Hussat
Registrar inistration

/ 1' 262)'No: Q I&O I-I b /RG/LP D,t,d, 3/-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shugufta Khursheed, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

hI jq,fR
ministratiohRegistra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ff + ?If

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 4669 of 2025/RG/LP Dated: 31- / 2-24zS

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Shahzade Safeena Ifrah
D/o Syed Mushtaq Ahmad Bukhari
R/o Main Chowk Bagati Kanipora, Nowgam Tehsil Chadoora, District
Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1398-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

1((Syed
Registrar Ad;lrinistration

(SIGns-Tbl /RG/LP D,t,d, 3/–fI-laIr a /
forwarded to the: -

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for informatiol and
also keeping record of the same.
Ms. Shahzade Safeena Ifrah, Advocate

. ..... for information and necessary action.

No:

Copy
1

2
3.

4
5.

6.

7.

r\
Registrar nistr-ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ Qe)ta of 2025/RG/LP Dated: 3/-12-20z£

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Syed Tawqeer Tariq Geelani
S/o Syed Tariq Ahmad Geelani
R/o Peerbagh Hyderpora Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1399-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Wv
(Syed ba Hussh
Registrar Al lnistration

No: !q

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Tawqeer Tariq Geelani, Advocate

. ..... for information and necessary action .

tI bI -l b /RG/LP Dated: 3/- ri - 2, ,s-

4
5.

6.

7.

M
Registra;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ QcbrI of 2025/RG/LP Dated: 3/-/ 2- >bL{

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Shahbaz Hassan Samoon
S/o Jaffar Hassan Samoon

R/o Badwan Wanpora Tehsil Gurez, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1400-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Mil.
nc

'a Hussain
Registrar Administration

WHL/RG/LP D,t,d, 3l- I1- >0 IF (d
forwarded to the: -

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahbaz Hassan Samoon, Advocate

. .. ... for information and necessary action .

1

2
3.

4
5.

6.

7

KW nl'Z=+Registra minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

f( #fff

PROVISIONAL
ENROLLMENT

NOTIFICATION

go/? of 2025/RG/LP Dated 3/- /)- 201.\-

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Shahid Bashir
S/O Bashir Ahmad Para
R/O Homehuna Nagbal Tehsil Chitragam, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1401-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

a;if
'ba Hussain(Syed

Registrar Adlninistration

atIIl-;e /RG/LP D,t,d, 3/- ri- la 2J @ ,
forwarded to the: -
Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahid Bashir, Advocate

. .. ... for information and necessary action.

No:

Copy
1

2

3.

4
5.

6.

7

#'da
Registr: inistr£
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

seese

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: QQ/3 of 2025/RG/LP Dated: :Z- /2-2oz{

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Saqib Manzoor
S/o Manzoor Ahmad Wani

R/o Chersoo Tehsil Awantipora District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1402-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed1 ’ataba HusJail;
Registrar cnistration

3/- / l-i,LN,; Qlq}l_39
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Saqib Manzoor, Advocate

. .. ... for information and necessary action.

/RG/LP Dated:

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 9019 of 2025/RG/LP Dated: 3/- li- 261{'

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Shahnawaz
S/O Fazal Ahmad
R/O Hari, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1403-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
)l49r

(Syed hba Hussain)

(9 1 1 :iS-qb
Copy forwarded to the:
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahnawaz, Advocate

. .. ... for information and necessary action.

Registrar Administration

\1- 1 x- 2„f ([/RG/LP Dated

4
5.

6.

7.

$/r
Registra LO
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScIeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: haLL of 2025/RG/LP Dated: gI [2-26z(

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Sonober Javid
D/o Javid Ahmad Dar

R/o Kanelwan Chandpora Tehsil Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1404-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Registrar Administration

No: Qt'tRI-so /RG/LP Dat,d: 3/' /2-2GZ£ ([
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sonober Javid, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

Regjstrar linis 'ioli
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ qb\& of 2025/RG/LP Dated: 3/-12-26LS

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Sheikh Momin
S/o Sheikh Shabir Ahmad
R/o Shaheed Gunj, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1405-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
\} lu

(Syed Husgain);ba
Registrar Administration

a\gSI- M /RG/LP D,t,d, 3r- IL- IOIS- f
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sheikh Momin, Advocate

. . . ...for information and necessary action.

No:

Copy
1

2
3.

4
5.

6.

7

RegistPa
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ScIeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

,., Qb\'I of 2025/RG/LP Dated: 31- 1 2- 2 dl(

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Tanzeela Hassan

D/o Shuja Hassan
R/o Syed Jaffar Colony, Rawalpora Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1406-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

:\r(Syed Ni
Registrar Administration

Q Iq SI-( C /RG/LP D,t,d, \t- / L-IaIr (d
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tanzeela Hassan, Advocate

. .. ... for information and necessary action.

No:

Copy
1

2
3.

4
5.

6.

7

B
RegistPa
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

See qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ h& of 2025/RG/LP D,t,d, 3/- /2-h ZS’

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Tawheed Ali Banday
S/o Zulfiqar Ali Banday
R/o Rose Avenue Colony, House No.43 Peerbagh Tehsil Chanapora, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-1407-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Iain
Registrar inistration

r
2„, LBnl

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu’for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tawheed Ali Banday, Advocate

. .. ... for information and necessary action.

/RG/LP D,t,d, b /-

4
5.

6.

7.

W'Registra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSe le

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ / t t>19 of 2025/RG/LP Dated: 3P /2- 26 IF

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Tajamal Mustafa Magry
S/o Ghulam Mustafa Magry
R/o Nawagabra Magray Mohalla Tangdar Tehsil Karnah, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1408-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed M ;; Hu::
Regjstrar Administration

No: <9\nIS-QL /RG/LP D,t,d, 3/- 1)- 262 S

forwarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tajamal Mustafa Magry, Advocate

. .....for information and necessary action.

4
5.

6.

7

Registra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2025/RG/LP Dated: a1- 1 1 - 26 ISNo: q020

It is hereby notified that vide High Court Order Dated 31.12.2025

Ms. Umrah Jan
D/o Nisar Ahmad Hakeem

R/o Bakshiabad, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK- 1409-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
Registrar Administration

a
forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Umrah Jan, Advocate

. .. ... for information and necessary action.

IgOR-qb „,A, „bd 3/- IL-2oz£ ©No:

Copy
1

2
3.

4
5.

6.

7

M
Registrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeWk eX

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ hesI-I of 2025/RG/LP Dated: 3 1- 1 ) - 20 2. g

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Ubaid Yousuf Mir
S/o Mohammad Yousuf Mir
R/o Gulgam, Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1410-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administration

3/- tL- 2, aNo: atqq I - IO /RG/LP D,t,d,

forwarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ubaid Yousuf Mir, Advocate

. . ....for information and necessary action.

Copy
1

2
3

4

5.

6.

7

'lristraiidRegistra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONJ
ENROLLMENT

NOTIFICATION

No: 9621 of 2025/RG/LP Dated: 3 1- 1 ) - 2-b Lf

It is hereby notified that vide High Court Order Dated 31.12.2025

Mr. Ubaid Mustafa Lone
S/o Shamshad Ahmad Lone

R/o Bonpoora, Tehsil Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-1411-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed M
Re

iba Hussain)
Registrar Ad_ministration

eLi?qd 2\a( /RG/LP D,t,d, 3/- /l–2dL£ &
forwarded to the: -

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
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Mr. Ubaid Mustafa Lone, Advocate

. .. ... for information and necessary action.

No:

Copy
1

2
3.

4
5.

6.

7

>(
n,MRegis

'U


